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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 7 YS C~n7 OF 199 

V /41  

it (S) 

I 	
/t/,~. /9 rx. Cate for Applicant(s) 

i1 cate,  fcyr R espondent(s) 

a 

Order of the Tn'bunal I 

Application 	i s' admitted. 	Issue 
- 

notice on the respondents by registered. 

post. 	Notice' 	returnable 	within 

four wee.ks. Pendency shall not 

be bar for the respondents to grant 

relief to the applicant. 

List 	on 	11.4.00 	for 	further 

order. 

Member(j) 	 Member (A)m 

On the prayer of Mr.A* Lj eb Royp 

Sr,C*G*SoC* two Weeks time is allowed 

for filing of written statemente 

t en List on 1.5,00 for filing of writ 

statement and further orders# 

M em .  V'r 
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Notes of the Registry 	Date 
	

Order of the Tribu-nal 

A~I~ r7le~ 7 

0 - 

14.6.00 PreseAt : ~ Honfbie W.DoG. Verma, 
Judicial member. 

Heard 	S. Sarma learned 

counsel for the applicant and W.A. Deb 

IRoy, -learned Sr.C.G.S.G for the 
Respondent No.3. None appears f or the 

Respondents No,I and 2. 
The leafned counsel for Respon-

-dent No.3 requests for three weeks 
time to file written statement. Other 
respondents also to file written 

statement* 
W for w.rittbn List on 7.7. 

stAement and'*further orders. 

MeLr ((JJ 

mk 

104 e-e- 7_-ss L-0_~ -r"We 
pp.  q 2;  ~ - ? dAZD- 

Present: Hon'ble Mr S. Biswas, Administrative 
Member 

Learned counsel 	Mr U.K. 	Nair 	forthe 
applicant and Mr 	A. 	Deb ~ Roy, 	learned 	Sr. 
C.G.S.C. for the respondents. 

At 	the request 	of 	the 	learned 'Coun ~el 
for, 	the respondents the, 	case is 	adjourned 	a I  nd 
posted on 1.8.00 for filing written statement. 

0C 
_51. 

Member(A) 
I' nkm 

~7, 

? C7 	4/D 	 /7r, 13A-  i 



_*Otel s,  'of V I 
Y 

.00 

N ices were issued tc 
the res ~ents by Regd-Dpost 
under D. o~ 

1 
 .884 &'885 dated 

27.3.00( o8tal Receipt Ro'* 
2843 dt. 1.3.00 & 2838 dt. 
29.3.00 re,pectively)*'The 
ld.couds I Sr.C.G#S*C has 
appeare for respdt-No-3 an 
had sou t ~ adjournment for 
filing itten statement. 
Accordi .  ly  the se'rvi(;!e~ of 
notice 	respdt-No-1 & 2 
may per 	be held to-be 
sufficie t under Rule 11(l) 
(iv)-prc iso of AT(Procedur 
Rule real with Rule 25(c) of 
CAT RuleB of Practice. 

Laid ~ oefofe the Hon'ble 
Tribuna for kind orders. 

Dy 

3.11.00 

pg 

11.12.( 

%k A 
	 O-A- 98/2000 

I 	 Jo 0 

'Order of! the , .Trlbunal 	,:, ' 	I 

Heard Mr S.Sarma.learned counsel for 

the. applicant and also Mrs M.Das,learned 

Govt. Advocate, Assam for, respondents No. 

1 & 2 and 	A-Deb Roy,learned Sr-C.G.S.0 

for respondent~ No.l. Four weeks time 

allowed to the respondents to file writt-

en statement. 

List on ~ 11-12-2000 for order. 

Vice-Chairman 

Present 	Hon'ble Mr.Justice D.N. 
Chowd hury, Vice -Gha irma n 
and Hon'ble Wx.M.P.Singh, 

-Administrative Member. 

Three 'Weeks time is granted to 
the respondents to file written state-
-ment. 

List on 5.1.2001 for written 
statemenL~ and further orders. 

Me Ober 	 Vice- -Chairman 

Four weeks time is allowed to 

th e responoents to file written 

statement.! 

List 'on 6.2.01 for written 

st,atement Ond further orders. 

V j~c_e ~h a i irm n~ 

List on 8*3*01 to enable the respon-
dents to file the written statements* 

M ember 
j L-Ist on 9,4*01 to enable the respon. 

d~nts to file written statement, 

Admber 	 Vice-Chalrman 

Alb 
	

I - - , r. , 	! 

6*2*01 

W.41  

13001 
Im 



Note3 of ~ the Reeii-trV- 

O.A.No-98/2000 

OrdeT oV thi'' -tribunal ,  

v ­ 

mb 

03*7*01 

0;~ /AA_ X1 	AA, 

/-a 1AZ 

44 V C> C-PA 

14 * 8 * 01 .  

mb 

16,8*01 

F6ur weeks time a Howed to the 
respondents 	Ale~' written statement ~ List it 
,.or orders on 10.&01. 

Vice-Chairman 

List,  Qn 8.5.01 to enable the 

respondents , to file writ-ten statement #  

14 eviber 	 Vice-Chairman 

9.4.2001 

nkm 

11o5,01 

UA 

Mro  4 Deb Hoy t  Sr*C*G,SCo asked 4 weeks 

time to file i0ritten'statemento 

List on3w7m,2001 for order* 

C i(I 
Member 

The application was filed on 15,3s2000s 

The'respondents man were given so many opportuniti-

as to file written statemente Shri S#C*Pathakp 

learned Addl9C*G*S&C*_.,for the respondenta g  again 

time to file written statement* The case 
~ prqys 0; 
; is  

~ fixed forbearing an 14-8-2001, Wha In the 

imeinwhile respondents may -take stap.q to file 

'written state 
I 
 ment 9giving the applicant I waakrtimjan 

to ~ fihe rejoindere 

Member 

List again on 16,8.01 for hear*nge 

ember 	 Vi ce-C ha i rme n 

- Heard counsel for the pa,rtieso 

H,earing concluded. -judgment delivered in 

open Court*  kept in separate sheets. 

The ~ application stands disposed of 

in: terms of the ordero No order as to Cast. 

Vi M emb or 
M 
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t-~-,LNT RA AIDMI NI ST RAT IVF- T P,1BU1,qAL 
GU"HAITI BENCH 

Original Application No.gror 2000 *  

Date of Decisionl-AAA4.00.1.... 
1 
0 

-M-r,*g &,, PO V-#  P-aw-arL Kui!.a~_ 	
.—Petitioner(s) 

-Wrwa.KwSbarme, -Mr*S*Sarma 
kr*U*K*Nair 	 -Advocate for the 

Versus- 	 Pet-itioner(s) 

It 

-Fesr )r,d.e.nt[ ,-) 

- "cot,,--Path4k-,&P,~~*YtK,Phukan & 
rs*M *0 a3 	 _~Ad-, for  

RE-3pondent i' , .% 
ThE HON I -BLZ M R. JU ST I CE D.N.CH0,QUHURY q  VICE- CHAIRMAN 
THE 	

MR. K*KbSHARMA 9  ADMINISTRATIVE MEMBER 

Whether Reporters Of local Papers may be allow . ' judgment ? 	 ed to see the 	 t 

2a To Le 1eferred to the Repor -,-- er or not ? 

Whether their Lo 
rdshiPs wish to see the fair 

PY Of the J1,.dument ? 
Whether the Judgment is to be 

cir culated to the Other Benches 	? 

Judgment delivered by Hon'ble Vice-Chairman* 



CENTRAL AOMIN1STRATIVE TRIBUNAL9  GUWAHATI BENCH 

Original Application No o  98 of 2000,o  

O.ate a f Order - This is the 1 6th Bay of August, 2001 4, 

HON' OLE MR,. JUSTICE D,N*CH0WDWRV s, VICE CHAIRMAN 

HONIBLE MR, K,K*SHARMA *  ADMINISTRATIVE MEMBER 

Pri K,SPV, Pavan Kumar 
S 0 Shri K * V9N *  Nagendra Sai 
Presently posted as Deputy Conservator of Forests 
Consolidation D ,ivisliong  Waflong 
N,C,Hills District 
Ass am. 	 Applicant. 
By Mr*B,K*Sharma l  Mr*S.Sarma & M14U*K*Nair, 

V 

State of Assam 
Represented by the Commissioner & Secretary 
to the Government of Assam q  Deptt. of Forests 
Assam Sachivalaya,, Dispur 
Guwahati-781006, 

20 Chief Secretary to the Govt. of A"ssam 
Dispurg  Guwahati, 	 1) 

3* Union of India 
Represented by the Secretary to Govt. of India 
Ministry of Environment & "Forests 
Paryavaran Bhawan,, C..G q 0*  Complex 
Lodhir Road, New QOlhi *  

By Mr*B*C*Pathak v  Addl*C.G 0 S,C, 
Dr*Y.K*Phukan v  Sr*Govt*Advocate, Assam & 
MrseM.Deag  Govt e  Advocates  Assam. 

0 R 0 E R 
~ - - 00 

CHOWUHURY  3.(-V.C.I-  : 

We have heard Mr* S,Sarma g  learned counsel for the 

applicant at length and also Mr.B.C * Pathak s  learned kddl. .1 
CoG*S.0 for the respondents, 

2e 	By the impugned order dated 8,3 01999 1, the respon- 
dent Nool Government of Assam dropped the0spartmawtal 

Proceeding s, which was initiated against the applicant vide 

order Na g  FFtE,*1-7/91/Pt*jj/39 dated 29 o 8 # 98 *  The order 

also mentioned that the said order was passed an the 

basis of the applicant's letter dated 21,1.1999 praying 

for dropping thaD, epartmental Proceeding. 
3 0 	In view of the order closing the Dopqrtmental 

Ptodeeding against the applicant s  we do not find any 

Contd,,2 



It 

.W 
	

2 

cause for ground to proceed with the proceading.,The 

applicant cannot be said to be a person agrieved, Mrs 

S,Sarma, learned counsel for the applicant,, however p  

submitted that though,by the order dated S o  3 # 99 1, the 

porceading was withdrawn he was that6by cautioned 

without any justification, In support of his contention 

Mr*Sarma produced before us the natke0kcation dated 

1.113*2000 issued by the Government of Assam ra-publish.. 

ing the notification of the Govt. of India dot-ad 11.10.. 

2000 showing the date of confirmation of the applicant 

as 1,1,.1996 *  

In view of observation made abov,,*, we do not 

find any justification to proceed with the matter *  

Accordingly,, the application stands disposed 

of. 

There shall,, however g  be no order as to costs. 

K.K,SHARMA 
	

D.N,CHOWDHURY 
ADMINISTRATIVE MEMBER - 

	 VICE CHAIRMAN 

88 



IN TH IE  CENTRAL ADM-INIST-RATIV-E—T7RIBUNAL: GUWAHATI BENCH. 

,,-,,,,on.. .9,,read'of the Administrative Tribunals Act, .(An applicatio rider SWcii 	1 
1985). 

MAR '10 

Title of the Ca e.,. 	%-7,Eift M -4,TtT O.A. "o. 	 of 2000. 
C"Mvahcats Boneh 

Shri.K.S.P.V.Pavan Kumar ............. Applicant. 

-Versus- 

Government of Assam (Represented by the Commissioner & Secy. to the 

Government of Assam, Deptt. Of Forests) and Others. 

................ Respondents. 

INDEX 

_J9 

SI.No. '  -Particulars of the Documents 	 Page Nos. 

Applica tion 1 	_3 
27 	 Verification 	 .(-Lt  

Annexure-I 

Annexure-11 

:5. 	 Annexure-Ill. 
`-1 -2- 

FOR USE IN THE TRIBUNAL'S OFFICE: 

'Date of Filing 

fZegistration No: 

REGISTRAR. 

Filed by: 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH. 

O.A.No. 

co 

BETWEEN 
	 Z' 

Shi.K.S.P.V.Pavan Kumar, I.F.S., 

Son of Shri.K.V.N.Nagendra Sai, 

At present posted as Deputy Conservator of Forests, 

Consolidation Division, Haflong, N.C.Hills District, Assam. 

-Applicant. 

"I  Z, I 

State of Assam, (Represented by the Commissioner & Secy. 

to the Government of Assam, Deptt. Of Forests, Assam 

Sachivalaya, Dispur, Guwahati.781006. 

Chief Secretary to the Govt. of Assam, Dispur, Guwahati. 

Union of India (Represented by the Secretary to Govt. of India, 

Ministry of Environment & Forests, Paryavaran Bhawan, 

C.G.O.Complex, Lodhi Road, New Delhi). 

-Respondents. 

M 
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DETAILS OF THE APPLICATION. 

1PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 

MADE: 

The application is against certain remarks made in the Govt. of 

Assam's Order No. FRE.17/95/76 dtd. Dispur, 08.03.1999 issued by 

the Commissioner & Secretary to the Government of Assam, 

Department of Forests which the applicant sees as being adverse 

to him. 

2JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the instant 

application for which he wants redressal is well within the 

jurisdiction of this Hon .'ble Tribunal. 

31IMITATION 

The applicant further declares that the application is within the 

limitation period prescribed under Section.21 of the Administrative 

Tribunals Act, 1985. 

4.17ACTS OF THE CASE: 
0 

4.1. That .the applicant is a Direct Recruit of the Indian Forest Service, 

1992 - Batch, and allocated to the Assam & Meghalaya Joint Cadre. 

He is presently working as Deputy Conservator of Forests, 

Consolidation Division, Haflong, North Cachar Hills District, 

Assam. He is aggrieved by the Order No.FRE.17/95176 dtd. Dispur, 

08.03.1999 passed by the Commissioner & Secy. to the Govt. of 

Assam, Deptt. Of Forests that held him as a probationer at the time 



of filing the O.A.No.141 of 1996 before this Hon'ble 7ribunal. The 

applicant had duly represented to the Commissioner & Secy. to the 

Govt. of Assam, Deptt. Of Forests over various ancmalies in the 

impugned Govt. Order, and upon getting no redressal, has now 

approached this Hon'ble Tribunal. 

4.2. That at the time of filing of the O.A.No.141/96, the applicant was 

posted as Asstt. Conservator of Forests in the Junior Scale of pay 

of the I.F.S. As per the provisions of I.F.S. (Pay) Rules, 1968, and 

the letter No. 20014-22187/IFS-11 dtd. 27.04.1987 issued by the 

Government of India, Ministry of Environmeni and Forests, the 

applicant was entitled to the Senior Time Scale of pay of the I.F.S. 

on completion of four years of service which was to be counted 

from the year of allotment. This in the applicant's case, was 1992. 

Thus the applicant became entitled to the Senior Time Scale of pay 

W.e.f. 01.04.1996. 

4.3. That the applicant, along with two others belonging to the 1991 

Batch of the I.F.S., aggrieved by the non-promotion to the Senior 

Time Scale of pay even after completion of four years of service, 

approached this Hon'ble Tribunal by filing the O.A.No.141196. This 

Hon'ble Tribunal, upon hearing the parties including the State of 

Assam and on perusal of the records, allowed the said O.A. by its 

judgement and order dtd. 02.04.1997. In doing so, the Hon'ble 

Tribunal relied upon its earlier decisions in the O.A.s filed by some 

Direct Recruit I.F.S. officers belonging to earlier Batches who were 

similarl y deprived of their promotion to the Senior Time Scale even 

after completion of four years of servicei 

4.4. That the State of Assam preferred a writ petition bearing Civil Rule 

No.2979197 before the Hon'ble Gauhati High Court against the 

aforesaid judgement and order of this Hon'ble Tribunal. The 

IL4 

N 



Hon'ble Gauhati High Court set aside the judgement and order of 

this Hon'ble Tribunal in the O.A.141/96. Unfortunately, that the two 

S.L.P.s preferred against the the earlier decisions of this Hon'ble 

Tribunal following which the judgement in question was delivered 

were dismissed by the Supreme Court, could not be brought into 

the notice of the Hon'ble High Court, but for which perhaps things 

could have been different. Also, that so far the Government of 

Assam has not, by means of any kind of notification, prescribed the 

passing of certain kinds of Departmental Examinations as 

prerequisite for promotion to the Senior Time Scale of the I.F.S., 

couldnot be highlighted before the Hon'ble Gauhati High Court. 

I 

4.5. That the State of Assam had also filed their written statement in the 

O.A.No.141/96, wherein the only objection raised against the 

promotion of the applicants to the Senior Time Scale of pay was 

that none of the applicants, including the present applicant, had 

cleared the Departmental Examinations and therefore, the 

applicants were not entitled to the promotion to the Senior Time 

Scale. No other plea was raised. 

4.6. That the applicant was shocked to receive the copies of two 

notifications, the State Government's Order No.FRE.117/91/Pt.11/39 

dtd. Dispur, 29.08.1998 that initiated Departmental Proceedings 

against the applicant, and an Order of Suspension No.FRE.17/95/41 

issued on the same date based on those Departmental Proceedings 

against the applicant. The single article of charge against the 

applicant mentioned in the former document was, "suppression of 

material facts" before this Hon'ble Tribunal in the O.A.No.141/96. 

No preliminary enquiry upon the charge was held. The applicant 

was never given a chance to represent his case before the Govt. of 

Assam prior to the issuance of Suspension Order. Thereafter the 

Govt. of Assam went on to issue press-releases over the 



applicant's Suspension to News Dailies and Guwahati 

Doordarshan, subjecting the applicant to considerable mental 

trauma. The above mentioned two Govt., Orders are hereby 

annexed as annexures-1&2. 

4.7. That the applicant states that a bare perusal of the charge levelled 

against the applicant smacked of malafide and colouirable exercise 

of power, in as much as such charge,could not have been levelled 

against the applicant under any circumstance, more particularly 

when in the O.A.No.141/96 the Government of Assam was given 

ample opportunity to tell its side of the story, and there was not 

even a whisper about the so called suppression of material facts in 

the written statement by the Government of Assam in the 

O.A.141/96. Such course of action was unheard of in service 

jurisprudence and amounted to usurpation of the of 

this Hon'ble Tribunal. Even assuming, but not admitting, that there 

,had been a suppression of material facts, this Hon'ble Tribunal and 

only this Hon'ble Tribunal had the jurisdiction to take cognizance 

of such an offence. 

4.8. That as to how the Government of Assam came to the conclusion 

that there had been suppression of material facts by the applicant 

in the O.A.141/96, the paragraph no.5 of Imputation of Misconduct, 

which was a part of the Govt. Order No.FRE.117/91/Pt.11/39 dtd. 

Dispur, 29.08.1998, was self-explanatory. It said, 

"Being a probationer you know it well that , your Service is governed by 

the I.F.S. (Probation) Rules, 1968. You are entitled to draw salary in 

junior time scale during probation period as per provision of subrule(l) of 

Rule. 14 of the /. F. S. (Probation) Rules, 1968. However, you preferred to 

move the Hon'ble Central Administrative Tribunal for your promotion to 



Senior Time Scale by suppressing the fact that you were a probationer 

at that time" 

4.9. That the applicant submits that the logic used by the Govt. of 

Assam in initiating Departmental Proceedings against this 

applicant had the following assumptions, all of which are legally 

untenable for the lack of supporting evidence : 

a).The applicant was a probationer at the time of filing the 

O.A.No.141/96. 

b).The applicant had knowledge that he was a probationer. 

c).The applicant should not have approached this Hon'ble 

Tribunal because he was a probationer. 

d)Because he had done so, there had been a suppression 

of material fact. 

e).The Govt. of Assam which was only a respondent in 

O.A.No.141/96 could usurp the jurisdiction of this . Hon'ble 

Tribunal and take direct action - on the applicant for what it 

deemed to be suppression, eventhough it had chosen to 

remain silent in this regard. in its written statement 

submitted in O.A.No.141/96. 

The first among these assumptions, that the applicant was a 

probationer at the time of filing the O.A.No.141/96, was the "e 

surmise  upon which the others depended. 

4.10. That aggrieved by the Suspension Order, this applicant preferred a 

fresh O.A.No. 213/1998 before this Hon'ble Tribunal whom he was 

accused of misleading by the Commissioner & Secy. tc the Govt. of 

Assam, Deptt. of Forests. This Hon'ble Tribunal, passed an Order 

in O.A.213/1998 dtd. 11.09.1998 saying, 

e 

lt4 



"...the order of suspension dated 29.08.1998 shall remain suspended 

until further orders. 

4.11. That subsequently, the applicant submitted a prayer petition to the 

Govt. of Assam on 21.01.1999. The subject of the prayer petition 

was the applicant's promotion to the Senior Time Scale of the I.F.S. 

In the said prayer petition, the applicant clearly and categorically 

stated that he did not suppress any fact before this Hon'ble 

Tribunal, and prayed for a early promotion to the Senior Time 

Scale. 

4.12. That the Govt. of Assam finally dropped the charges vide its Order 

No.FRE.17/95/76 dtd. Dispur, 08.03.1999, and promoted this 

applicant to the Senior Time Scale of I.F.S. on the same date vide 

its Order No.FRE.64/94/161. Thus the basic grievance of the 

aDt)licant was redressed bv wav of drowina the Det)artmental 

Proceedings initiated against him  by  the Government of Assam. 

4.13. That however, the paragraph.2 of the Order No.FRE.17/95/76 dtd. 

Dispur, 08.03.1999 still held, 

'Whereas later on it came to notice of the Govt. that Sh n- *.Pavan Kumar 

had not attended the Working Plan Exercise till March, 1997 and also 

not attended the Foundational Course at the Lal Bahadur Shastri 

National Academy of Administration till August, 1998, and therefore he 

was still a probationer at the time of filing of the above O.A. No. 141196. " 

The above mentioned Govt. Order is annexed herewith as 

annexure-3. 

4.14. That the applicant states that thus, the Govt. of Assam continued to 

hold that this applicant was a probationer at the time ~ of filing of the 

--7772 
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above O.A.No.141/96, whereas this applicant has all through been 

vehemently stating that he was. NOT a probationer at the time of 

filina O.A.No.141/96. and that he did not suDr)ress anv fact before 

this Hon'ble Tribunal.  The applicant submits that this phraseology 

by the Govt. of Assam affects the applicant in three ways : 

i).The stigma of "suppression" remains with the applicant which 

the applicant believes was a systematic and deliberate attempt to 

harass and humiliate him by the office of Commissioner & Secy. to 

the Government of Assam, Deptt. Of Forests. 

ii).The applicant would not be entitled. to Special Duty Allowance 

(S.D.A.) allowed to full-fledged officers for the period the Govt. of 

Assam held him as a probationer. 

iii).The applicant would not be able to pray for a retroeffective 

promotion to the Senior Time Scale of pay of the I.F.S. from the 

date he had become entitled for it as per the I.F.S. (Pay) Rules, 

1968. 

4.15 That the applicant states that he had duly represented to the 

Commissioner & Secy. to -the Government of Assam, Deptt. Of 

Forests subsequent to the Govt. Order No.FRE.17/96/75 dtd. 

Dispur, 08.03.1999, including the representation dtd. 06.12.1999, 

quoting all the relevant rules and Govt. Orders, requesting him to 

suitably amend the Govt. Order No.FRE.17/95/76 dtd. Dispur, 

08.03.1999, and delete the reference to this applicant as a 

probationer at the time of filing th e O.A.No.141/96. But there has 

been no response from the Commissioner & Secy. to the Govt. of 

Assam, Department of Forests, causing great anguish to the 

applicant. Hence the applicant has now sought to come under the 

protective hands of this Hon'ble Tribunal. 

4 
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4.16 That applicant also submits that subsequent to the redressal of his 

grievance by way of dropping the Departmental Proceedings 

initiated against him by the Government of Assam, this Hon'ble 

Tribunal has passed another Order dtd. 30.09.1999 dismissing the 

O.A.No. 213/98 as infructuous. This was done at the insistence of 

the Learned Government Advocate who produced the impugned 

Government Order dropping the charges against the applicant, and 

the Govt. Order promoting the applicant to the Senior Time Scale. 

The applicant did not have an opportunity to bring an amendment 

to the O.A.No.213/98 

4.17 That while clearly and categorically stating that he was NOT a 

probationer at the time of filing the O.A.No.141/96 before this 

Hon'ble Tribunal, the applicant seeks to take the support of the 

following Rules and Govt. Orders. 

Rule.3(4) of the  .1. F.S.  (Probation) Rules,  1968 : 

"... The Cenfral Government may, if it so thinks fit in any case or class 

of cases extend the period of probation..." 

M.  H.A.  Office Memo. No.44/01/59-Ests.(A) dtd.  15.04.1959 : 

"Shortcomings, if any, should be brought to notice of the probationer 

well in advance for making special efforts at self improvement. Decision 

either to confirm or extend probation period should be taken within 6-8 

weeks before probationary period ends and should be communicated 

immediately. " 

It is overwhelmingly clear from the above, that the Central 

Government was the sole authority to extend the probation of this 

applicant, and any such extension should have come in the form of 

a Central Government's notification prior to the completion of 
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probationary period by the applicant . This applicant had learnt 

through the written statement submitted by the Government of 

Assam in O.A.No.213/98 to this Hon'ble Tribunal, that the date of 

completion of the probation of this applicant was 01.07.1996 which 

was communicated to the Govt. of Assam vide Central Governent's 

letter F.No.17022/02/94-IFS-(Il) dtd.16/04/1995.  Thereafter there has 

been no extension of his probation. The Government of Assam 

could not produce a single Central Government nofification that 

had specifically extended the probation of this applicant to a date 

beyond 01.07.1996. In the absence any such notification by the 

Central Government extending the probation of this applicant 

beyond 01.07.1996, the probation of this applicant was deemed to 

be complete on that date. 

4.18. That as far as doing the Working Plan Exercise at I.G.N.F.A., Dehra 

Dun, or,the Foundational Course at the L.B.S.N.A.A., Mussorie in 

1997 is concerned, the applicant seeks to take support from the 

following Rules and provisions : 

Rule.9 of 1.  F.S. (Probation)  Rules, 1968 

"Where a probationer is prevented by sickness or other cause over 

which he has no control from completing his course of studies for the 

final examinations or from appearing at such examinations, the Central 

Government may allow him to appear at the next final examination or 

any special examination which the President may hold for the purpose, 

or may exempt him from appearing in all or any of the subjects 

prescribed for the final examination." 

It is clear from the above rule that doing a part of the course of 

studies for the final examination at a later date is quite permissible 

under I.F.S.(Probation) Rules, 1968. No provision whatsoever 

exists under the above mentioned rules to extend the probation of 

IPA 



such officers till the next/special examination, and as to how and 

when such examination is conducted is the prerogative of the 

Indira Gandhi National Forest Academy, Dehra Dun and the Lai 

Bahadur Shastri National Academy of Administration, Mussorie. 

The Govt. of Assam has no locus standii to go into such issues. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS. 

5.1. For that prima facie the impugned order is illegal, arbitrary and 

depicts both malice in law as well as malice in fact. 

5.2. For that the impugned Order being the foundation of malafide and 

colourable exercise of power, tame is not sustainable. 

5.3. For that leaving aside technicalities, on merit also, it was the 

definite case of the applicant that he was entitled to -get his senior 

time scale of pay having regard to the factual as well legal position 

depicted. above, and it was on that background, the O.A. was filed. 

Accordingly there was no question of the applicant being 

probationer at the time of filina of O.A.141/96, and hence no 

question of suppression. 

5.4. For that the impugned Order had been issued unmindful of the 

factual as well as legal position as depicted under the head "Facts 

of the Case", and accordingly, same is not suitable. 

5.5. For that the impugned Order clearly depicts the arbitrariness 

involved in it which could not have been issued by any person 

instructed in Law. The sequence of events leading to the issuance 

of the imDuaned Order establish bevond anv reasonable doubt that 

the same had been issued as a measure of punishment and 

vindictiveness, and not on any bonafide foundation. 
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5.6. For that in any view of the matter, the impugned Order is not 

sustainable. 

6.DETAILS  OF REMEDIES  EXHAUSTED. 

That the applicant states that he had already duly  represented at 

length the Commissioner & Secy. to the Government of Assam, 

Deptt. Of Forests regarding the anomalies in the Govt. Order No. 

FRE.17/96/75 dtd. 08.03.1999, and waited adequately for redressal. 

Since there has been none, the applicant states that he has no 

other alternative efficacious remedy except by way of approaching 

this Hon'ble Tribunal. The circumstances have been fully 

explained under the head "Facts of the Case". 

~ ,.MATTERS  NOT  PREVIOUSLY  FILED  OR  PENDING  BEFORE  ANY  OTHER r'. 

COURT: 

That the applicant further declares that no other application, writ 

petition or suit of the subject matter of the instant application is 

flied before any other Court, Authority or any other Bench of the 

Hon'ble Tribunal nor any such application, writ petition, or suit is- , 

pending before any of them. 

IRELIEF  SOUGHT  FOR: 

Under'the facts and circumstances stated above, it is most 

respectfully prayed that the Hon'ble Tribunal may be pleased to call 

for the records of the case, admit the O.A., issue notice to the 

Responderitt, and upon hearing the parties on the cause or causes 

that may be shown and on perusal of the records, be pleased to 

grant the following reliefs to the applicant : 

/11/,~ Ile&--- . 
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to issue such directions to the Government of Assam represented 

by the Commissioner & Secy. to Govt. of Assam, Deptt. of Forests 

to delete the reference made to this applicant as a "probationer" 

in the Paragraph.11 of the Govt. Order No. FRE.17/95/76 dtd. 

Dispur, 08/03/1999. 

to amend the rest of theGovt. Order No. FRE.17/95/76 dtd. Dispur, 

08103/1999 accordingly. 

pass such other orders as be deemed fit and proper in the facts 

and circumstances of the case for securing the ends of justice. 

UNTERIM RELIEF PRAYED FOR: 

No prayer for interim relief is being made by the applicant at this 

stage. 

10 . 	 ................ 

The application is filed through Advocate. 

1  LPARTICULARS OF THE I.P.0  : 

(1) 	I.P.O. No. 

(11) 	Date 

(111) 	Payable at: 	Guwahati. 

121IST  OF  ENCLOSURES: 

As stated in the Index. 

Verification ......... 
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VERIFICATION. 

1, K.S.P.V.Pavan Kumar, aged about 29 years, son of 

Shri.K.V.N.Nagendra Sayee, presently holdling the post of Deputy 

Conservator of Forests, Consolidation Division, Haflong, N.C.Hills 

Autonomous Council, Assam, do hereby solemnly affirm and verify that 

the 	statements 	made in 	this in 

paragraphs 	ti'l - %i'IL5 y  I 	i z ) v  i*+  xg-vo i2—are true 	to my 

knowledge 	and those made in 

paragraphs 	v3  being matters of records are 

true to my information derived therefrom, and the rest are my humble 

submissions before this Hon'ble Tribunal. 	I have not suppressed any 

material fact. 

I 

And I sign this verification on this the 07th day of March 2000 at 

Guwahati. 

R1 11410" kumnj 
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FOF~ Cs r 0 EPkR THEN'T' 	 DI  spu~'  

13 1  t!L_912_~h ~IINI)q 
NLJTIFJCPT1. IJN- 

08ted Dispur,the 29th Augu 
. 

st#19980 

I Th 8 
~3ove"Or Of A55am is Pleaaed to  place  

Shri K.S.P. ,V. Pawan 1*,.Un. ar,,.TF3  ,r ACP attached to the pield Director, Mar'46 Tiger VrOJect under susPension with inn' ediate eff ect On thc_.  Charge arawn agai ll ,,L ) 11 ,,, vide  ?I.  
dtd. 29.,fl-gri t ,  

DUrinq the period of Suspension hi mead Quarter is fixe6 at P arpeta ' Road ill the OfficA- of the Field DirectoroManas Tiger 
PrQjectr The.otficer concerned, in no case shall l eave the Ijead  Quarter With ()Ut  11ri 

or approval ()f 
tJ'Ie 

" 
'COMpetent Authority. 

Shri K.s.p.v. Pawan Yurnar, I-PS,AC7.. is allowed to . 
draw the 

* 

Subsistance allowance as 	§ible under the pr 1~ .Rul'o 53 	(a)'n 	
Ovi8ion of 

f  tile  F-R- & - .Rs. subje ct to product  ' 
non-employment c " rt, f.Lcat'e. 	 _,on of 

Soxwl4a) Commissioner & Secy.to the Govt.of  

	

,,,, Forest DepartTnent., Di spur 	
As .9 am, 

Memo N o. FRE. 1 7/95/4 1 -A copy to I- 	 Dated DisPur,the 2qtJ I  August,, 1998. . 
The Accour_tan t 2. 	The Princ ipa l Chi.e:( 	S-Sanl,lieltola 'Guwallat:L-28. 

30 	 Conservator oj~ po r es tst  The Under Secretitry t 0 ti, 

	

. e (30vt.of 	Assam, Rehabari f  (~~Uwa jj ,7  
and Forests, Paryavaran Shawan,C.G,0 ndiq, Ministry of Environmer 
New Delhi-110003. 	 COMPleX, Lodhi Road, 4. 	The Chief tonse r 7atOr of Fore!:~ ts Guwahati_a, 	 '/Tild Life,ASsam,R6habari, 

The Field Director, Kinas Tige.r project '  Bar 
. 
pe ta R_ 64 	The P.S. to M 	 oad, 

Ministor. 	' rlj-z;ter,  FOrests,A:5:3 ,am for information of the 
7- 	The'P.s. to Ministc~ r of State  

Of.the Minister. 	 Forests o  A'ssam for information 
5- 

	

	P&S ,  to the Chief Secretary, - A~;Sam for information of the Chief secri,_ti~iry. 
Shri K.S.p.v. 

PA  
* 
"Jall  Yumar,IFS',ACF att,,I,,d to the Field Direc tor'Manas Tiger Project —  e BarD. etft Road. 10 * The Deputy Director, A

ss am GO'vt. Press Baniunimata.-j- ,  for Publication of tl-le abov- 	 J' 	 .' ---, ` -it' -2 
the Assam GaZette. 	 tion in the 

110 POrsonal file. 
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MWMA 

Wile you were workinq as ASXjt  ,to Conservator  og  

1porssUo attach8d tO thO PiOld DigeatMi' Man" TIVOX Project 
YOU slanowith 2(two) others s*wjttgd petitioa  beforg  thg  
"Wb.10  COntr4l AAAni4trative Tzjbu"4iao-' rsuwahati Hanch which 
w*0  nunbOVO4 aG 09ho VooJ41/06 lox grgnting  yoU pxmotion with 
affect from 1"-146 .0n thO gsouad'that you W completed four. 
years of service on that pavticulsr 409o,  ft Para 5 of the 
.

POUtIon you st4t*4 that you axe allgible to  be promied to 
Senior time Scale of V8 on I.A.096 40 pair proviffilea of  RM;!! 3(1) 
of the .10rose". (Par) Rules*1968 nubject "io the provision of 
Sub-Rule (2) Of Rule  d(A) affl the 1*F*8*(nsctUjtwMt)RUjG# 1966 and Quidlifie- 0 	the-Ministry of Envirommt and.roreots- 
Issued Vide their letter 110020014"2"VIFS-11 dtdo,  274~0~ 87* 

you moved the Tion'ble court in4p4to ot tho rent that ,  
at the t1m of ISI&MIssion of the ")*titlon you Were still a 
Probationer and J~nowjnq fully well that you  WaKe  goVerned 

by~ 
thQ 11rS (Probation) Rulant"19ft and therefore YOU MONO entitled 
CmIr for the junior UND A0616 a3 Per Sub-tule (1) ve Itule 14 
Of tk* IF$ (Probation) Rulss,~ 1969* Yo= prdba%.onftZY period 
WAD Omtended by Covernment of India from time to'tAns dw , to  
your failure to pass Werhing plan Wwratim at V16 Inftratbandhi 
NAUenal FcrOst  Acud=W und 6160  f0T nOn-conplation oil 
ftlmdatiO.nal Courte at the Lal 13&hadur 81justri N ational 
Academy 09 Administration e  

While Dubmitting the Said petition you gVpressad 
ths ficict that vaur probatiallary poriod ha4 been extanded.'by 
Government of radja itrom tim to tim and that you wore 
governed by the Irs (Probation) nuleso'1960 and thereby you 
tricd tO gain promotional benefit out 'of the way4 

YOu RX4  th"OfOXG charged 'with gross misconduo ot 
mism'PE03entation ed facts befors thQ Hon"ble Centical , 	- 
A4miniatrati'M Tj:ibMna1 #' ouwahzft oenCho, yoU  are algo  c ar., 'I 
with misconduct of dishoneistr for your nat ag g' 	4 ~.)c 

malafift intention to zom=e personal ealne 
I Uppressi(4/with 

J4 C=
~

SULGnbt Secr*to the a6vtoof Assum.l .  
"'Forelst Departm"%'  D1 Spur 

-W 



IMP 	 NDUCT 

V4hJL I'm YO %I SAmItt6d thO PaUtio'n before the ljorlible 

Central Uh,  ini9tZatIVO Tribunal,, Guwahatj bOnCh, (OoAeHo*I41/9S_P 
you ~fare a prabmtionaz at Ulat time since You- did 

nbt'PaDs thI?'WozXInU Pimn Exagaive at Indiss (;w)&jj gl%tional 
Porest Academy'andhad not completed the Foundational Course 
at tAl Vahadur. lihastri rintional AcadftY,09 Admi 

: 
istration for n 

which,your perjt~d 01 r-r-olVation .  Was extwnded ficam tim to time 
by rZovernniont ef 

Joint Director, xndira (mamij NaUonal VoXest'Acmdemy 
vida hie tologram dtA*. (~-3'.97 (19hibit-2) asked you to attend., 
the Wor1f.Ing Zllvn !'-X#!rcA#3O from 27"3.97* j%n peLo j:equ'I&Uon 
6 of the ZIPS (Probationer's P'inal Rxaminatl6n) A691314tionO01968 
a Probationer La reqUIVed to appear and Vans b~ obtaining 
Minim= markn in thio writtlan md preatIM31 *XOTAInatAonR and 

Furthlar, the vxqitrollor of xxamination of Indiva Gandhj - ' 
National rorast. Actzdamy Vid.0 hjS letter uov27S3/97-,%tPA/70-4S(8) V  
dta 13-8.47 ( Enhibit-3) informmfi that you did not owplate the - 
I?oundational Cour.se at Isal Vahadur Shastri Ratlenal Aqjdemy of*, 
A.drAnIatzatio"Ift ;,~a par rule 6 (~'nd 7 C)f *'0 rp ~q 10rebatlan 
R111GLIp 1960- Overy, probattoner is -required to T=cIargo tralning 
at L&I BaLadut ,jjjjw tri ati MRI ft cadan.Y of Administration and 
OtMet lnsUtuteU an..-Cantzal Covernnant. may direct# 

Yo= pnrlod of probalr4on was exton&4 upto 1-4.96 by 
.ernwnz t of inclIft 	 j  vIdO ?40tif Icat4on PeNoo 17022/02/94-wIPS -XI S' 

t.4), Also aoint Mrsaturi,  rrtdira Gandhi 
NfttiOnal ftrOWC Aeadamy  in hjs'tejQgjCajg dtdo' 15-0. --97 addreo's-ed 
tO th" PrIncloal Chief, 	 ro resu' , Ails LAM. wid 
Controller of Mxaninatlon.' IncU$:a Mmdhl Ua ,Uonai Porest 
Acadimmr,, JA Ilds -letter NO ,* 27S3/97--VIVA/70* 40 (11) 'dto :L3.8.*97 ~ 

you have been mentioned an ProbatIoner wt itch menna that you 
were a probationer on theit day 

BOIng a probat1wer yoU Itnow it %jgjj that VOUr  3GIVieg  
in voirazned by tho us (Psobation ) lluxo$01960* You are 
entitled to draw ';alaxY lu JuniOc tiMe 110410 dur 

. 
ing probation 

periad as per prcw1sion oR Sub-mle (1) of Rule 14 of the 
Pules i, 1968 0  ItrAlaver" you prefe'rrad t6 moVp 

the Hon'ble r."ZI31tV11 Ackdr..iotKative TrIbtai&I ~for your promotion'. 
tO S'MiOr tiM SCSIO bY Ouppranning the R&t 9dat tilat you 
we;7M Otill a Probation at that time *  

Cont4soo2oo 

Ij 
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YOU UP.PricMd thO flon Ible central Ath, Anj,~Jtratj4 
TrIbunal th;mt YOU have Complatad 

4  Y"rs Of $41 
. 
VVIM ana 

YOU 0VQ Oaligible for prcnottj). .1  t,0 
. Senior  'Pima SenIG an por picovialon og nula  3(j) 

of, TQF#S0 !pay) A11100#  

svbjec 
. 
t to the Px0vI '%1Cn  of  "b'" "16  ( 2 ) Ot RU16 6(A) 
(Ite7'CkUItMnW Rules,', 1966 aucl  Vuldc-'AnGs Of the Ministry at 105UMd Vida I;o*200j4.22/j37.t~jp5,w.%:C IW927-4,437* 

nut, knotdng fulir wn unt boing a pr ' - ')bat4o 
. 

n,Tjr 
Ot that time the abova xUj,*,q *rG not Vpllombla In ymm . 

Caso f you , tricd tO QSt the prCmUce to Senlor Smale 
by misrepresenting the facts. before the Ron 
AtIministrative Tribunal 11tij ah amc)jmj~.m to 

 groas MIc-4,1bonduat VI Your PLUto 

i 
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8QC7't0 the Gov . ~:,Ot 
PGre8t D-Cpartmant,.Djupu 



fV 
GOVERNMINT OF ASSAM 

PGRIE'ST VMPART711-RIT 	$101.11PUS 

011mms - PY 	 tu) a. 

-0 MEMORNMUM so 

D11t0d D19pur * the 2,9th Augunit, 1998 *  

11in.Covarnol Of Ass= Is pleased to .hold an In"ry 
against Shr! K*SeP&'V* Pawan Rum 	,'Aaatt, con oatvisLtor of 
Forests Attachod to the Field Director#" Mahas TifJor neservao* 
Barpsta Roado undaz Rule 0 of All rndJU4, r~orvjces (Disdipline 
and App'nal) PUIOSO 1969 read with Axticle 311.0 the conatit 

. 
uti(mi 

of Xn4iae ~ The sull.%stmae aP. th* IMPUtation 09 miSconduat In 
raSt)oat of WhiCh the Inquiry Is proposed to ba hold As not out-
in the articlQ Of ChOrged given at Annexuro.-le A statement of 
imputation - of mi3canduct In support of the exticle of charge 
in given at Annaxure--1X* A list of documents br which the 
article of c ~harrjn in proposga t~a be sustained ara . also g~ven Iti 
Annoxura-111 roapectivelyt, 

2* SbrL Kesopwo Pawan xumarjrs,Acjp j,3 d4rgated under 
PUJQ 	of t4 hQ All In6la .  SOrViC83 tMecipXine and Appma 
Tlkllaf~ ,* 1969 to submit wLtoi bin 15(f iftce0days of receipt -df thin 
MMOZIAnduM a 1-WIttSin Istatemont of, US defence ana also to st4tG 
mhother he domiron to be heard in' persona 

30' Shrl X9SeP*V* Pawan Kkn&r *  %V.S*ACP IG Informed 
that an InquIry will be.  hold JLn respect of tjjQ article og 
charge If not ai ftittedo 1116 0 hould therefore specifical;Ly 
admit or deny the arUcle ~ of. charge. 

4a Shrl ReSeP aV e  Pe"an Kmoax 	ACP Le fuct ~jer, 

informed ,  that If he dc~vs not oubmit the vrittell atatement of 
ftfenaa ~an .or befoxe the dato Opecifted in pace 2 above -' or 
d00S'nQt GYPOaC in ParBon before the Inqaring Authority 'or 
Otherwise fall or refuse to-comply With the Proviston of Rule a 
of thm All Xadin ServIceel (ViSCIP'lin'm and Appeal) Rule00 , 1969 0  
or ordoze/dIrection Issuad In pureu .anea of the aaid rulas p  tile 
Xnquiring AUthority mexy hold -the InquAry agalnot him ex,-parta o  

Con 4d* ,, .% * 2 e a 

I- 



00 2 4* 

Attentio n of Shrl X*S*PoV* pawea KUm4ri' . xps 
In Invited to Rule 19 of the  Al., rnd4m 50xvic6s (Con 

. 
duct 

AU163,9' 1969  UndOt WhIch no Tftelbac at SQgVjcm ghgll br  
or attftpt to brLng any Politleall or to 
beer upay, any authority t* fugcthav h1m intal:gs 1:00poct 

to h1a assVic" 

The receipt -Of the menplMdum 	bo W~Xcwje  

by Wow etat OWA An the nem, 
Urfew"'vag Or hsaft"V.1.0 

MR 41 ftcyollzl~vpl t1w Gpr~ 'nl '-?f 

COPY' to Ra' 	 g 1-Uh. 
UkIder 	 to  tho . CC!, 

ir"'m 'P 
VA,  

With fA 	 A @110 
gre 

of mtIono 

ma XIo4,p*Vv 
r IN V-A 1 * 

Br 	t2vic"I 
	 ME 

'g"t 
	 M 

.. 	01,10 
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0*A* NO, 141/96 of C.'entral ;VkAinistrative Tribuna.1,, Guwahati DA-nch, 
.Telegraphic message jq0Aj(j/9?--NPA/2j,-12/Tou'r dtdo 6-3--97 from Tojy)t I)Irecto,., 	I Inaira Gandhi tiati orla l F'Uest Avaderay 	 Prificipal chief Conservator OE rorests,Assam, 

I-etter Mos 	 of the Controller of. Cxanjnatj()n 0'*1ndira Gan(ibl mationai 
~-POrest  Aca&WY nddreus( ~d to the Principal C11jef 
ConBervator Of Fore s tz s'Assixn, 

G0'?Gtnm0r4t of India# 
~ 'IiylistrY Of Rnvironmont and Forest's, Notification P. 	 dt-di, It-4-95e 

."",; ,u  
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G0VU?NMLNT 4F A5 ~iAM 
FUREST UCPARTMCNT 

"ULL"I. 
NQ*FRE* 17/05/16 9 	Oated Mapur, the Sth March o  

LH.04R_ § P . V 	VJBh011 - -IS,  GIL 
DRRF'" 

Mheroas Shri K*ls*.P*vo Pawan xumarars, A.C.F. 
(MwI992) atteahed to field QLrector #  Manas Ugar Project , 
8"Peta Road M 

' 

Led a caae before the Central AdMinintriativo 
TribunalpVuwahati Uenchp which was numborad no D.Aeft~ 141/96 
alimLmino eanLox time scale uith effect from 1.-* 4-*96 on compla. 
Uon of four years service, 

Whereas latax an it -come to notice or tile  
Govt!4 that Shri Pauan Kumar had not attandad the Working Plan 
ExerrAse Ull Plarchp 1997 and also not attended the founda-
UGnal course at Lal 13,uhauut Shastri National Academy of 
A"AiQtZatign till August, 1998 and Lharefory he  yes still ---------- 

Alt-MRALIM-0-0-IJILAR of  the  aboun U*A. No-or, 

0182*118po OWL Psuan Kumar did not mentLon the 
Wiqve factstn the 	 and thureforn a departmental 
P=0641%9 u" *awn up agaLnut him Vida GOyti. Order NaefIIE*  
IS?/9I/PtAI/30# ftW MOM an the charge or suppr gmdon  
Of P4048 before tho ftk*ble Central Adminjst ~PUVG TrLbunal 
'0"4 PlUng the L4-Ae fte 141/986 ~ 

Whux8aso Shri Pawan Kumar has now wide his, 
letter dtd*IL4Jj29, has tendurad hLe apoi 

- 
ogy and made a 

_"POCtmOntal procasdinq*- PS4yQV to d"VtfiG 

I 	 A~ d wheraaa #  after Cart ,-Iful considaration or his 
auWasion made bef.ore the Guyt eg  the GOVarnor of Assao is 
P148sed to take a IwAont mique of thQ 0'atter and to drop 
this dapatterantA pracmadLng draWft 4gaLnat ShrL Pawan Kumar 

29448*5hrL Pawan V&44  Q-rdQX MOORE* 117/91/P4 141/300 dt'o 
KWW 18  hcwBVQS* hat0by -Qau%Loned to be careful Ln future 
14 that NuCh XLetakas do not racur,.; 

BY QfdQr StC* 9  and in the 
naMo of the Governor. 

Sd/oo He Uonowal, 
Cam-LouLonur. & !jacy. to the Go vt. or jj u s.3m 

Forest oupartmant o  Uispur, 

Contd,,,,2,, 

: / 
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BY Order atces  

joint PQgCr#U 	GOM of A.,-, sant. a  at  g to the 0, 	partment,, 	spur$ ,  

"UU 

ry 

141 

-4 -* !, 

MONO NU*FR&s 17/95/7CO-A t  Dated Uiapur *  tile di.h March. 1999. 
Copy to $- 

tv 	The Principal Chi,,,if Cunsurvatur of Fora ~;ta q  ii,3.~ ,cAu o  
Rehabarit Guwahati-8,1 

2e 	Thu Accoulitant 'Generul ((iu:), At;mAn g  Daltala s, 
GuuahatL-21) *' 

3* 	The Undur Socratary to tho (;uvt. of Inijia,, 
hinLetry of 1~'nviranment & Foroota g  
Paryaveran Hhawan,, C.G.O. complex,, 
Ld ~ft' Pap d 0  N a w 0 L - 811IL- 1400039-  
Thu Olief Conservutar of rornats (Social rurestry) q  
Aesaiq~ *  ZOO Narimgi Road' GuwahatL-24?~ 

IR 	The 040 Conseryptor of Forosts (ULIdlifu), iissam p  

.4 The ChLat Convervatcw or, ForEists (TardtOkial),j Assam. 
Panbaug g  GuwahaU-114 
The rAe? Coneerwator of Forafita fleavarch g  Education 
and Working Plan, Ansam p  Guuahatl-- 24.-  

4~ 	The Field Mractor f  flanas nuar Projoct, Satpotu fluad, 
9*$~ 	P*5* to the MinLster #  Forast, Aa:~ am t  Uspur, Guwahati-6 

for information of the Ninistar. 
10*1 P*5. to the Minister, Forest (Social Fornstry). 

m EkLepur s  Guwahati' 6 for information or the Minister. 
PiSe to the Chief Stscratury, ii ,,—aws Diapur, Guwahati-6 
Fft a 4 "On van 4- 4 	a 

%a %#" so U OU LALLOT 480rouary, 
P4WM KU(Aat If3 v  A,C* F g  attached to the rifild 

QUactur'o, Planes, ri 98Z,PrOjoct q  Sappeta Roadl*i 
POsonai File,* 


